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No. HSPCB/PAL/2022/1364                      Dated: 07/11/2022  
To 
           The Registrar, 

National Green Tribunal, 
           Faridkot House, Copernicus Road, 
           New Delhi. 
  Email ID:- judicial-ngt@gov.in  

 
Sub. - Joint inspection report in the matter of Parveen Kumar Vs State of 

Haryana in Original application No. 275/2022 in compliance of Hon’ble 
National Green Tribunal order dated 23.08.2022. 

R/Sir,  
 
  This is in the reference to above mentioned matter. The Hon’ble Tribunal vide 
order dated 23.08.2022 in the matter of No. 275/2022 Parveen Kumar Vs State of Haryana 
has directed as under:- 

“ We have gone through the report of the Joint Committee and we find that the report has been 
prepared casually. The Joint Committee visited the premises in question which were found 
locked and no representative was found present at the time of inspection yet the Joint 
Committee has mentioned the  name of the proprietor without disclosing how the same was 
ascertained. Further the Joint Committee felt contended by observing that the unit was found 
non-operational without making any further efforts to properly address the issues raised in the 
application. The Joint Committee has not ascertained whether the premises in question are being 
used by the industries in question or by any other establishment and has merely taken 
photographs from outside and concluded on the basis thereof that no furnace, Bhatti and other 
heat processing melting machines were available at the site. 6. In view of the facts and 
circumstances of the case, we are constrained to direct the Joint Committee to undertake visits to 
the premises in question again and to verify the factual position and submit Factual and Action 
Taken Report in respect of the following aspects:- (1) Whether any industry is being run in the 
premises in question; (2) Who is proprietor of the industry in question; (3) Whether 
permission/NOC/consent from the concerned Statutory Authorities have been obtained; (4) In 
case the industry is now permanently closed which industry was being run previously; (5) 
Whether industry which was being run previously had obtained requisite 
permission/NOC/consent obtained from the Statutory Authorities; (6) Whether any air, water 
and noise pollution was caused by the industry in question; (7) If the industry in question has 
been permanently closed to which use the premises in question are intended to be put to. The 
Joint Committee shall also interact with the applicant and other residents of the locality for 
ascertaining whether any air, water and noise pollution was or is being caused by running of any 
industry in the premises in question.  7. Factual and Action Taken Report may be furnished by 
the Joint Committee within one month by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/OCR Supported PDF and not in the form of Image PDF. 8. In case the Joint 
Committee observes violation of environmental norms, it shall forward copy of its report also to 
the State PCB and District Commissioner, Palwal who shall take appropriate remedial action on 
the basis of the same by issuing notice to the concerned Project Proponent and by following due 
process of law within one month from the date of receipt of the copy of the Factual and Action 



Taken Report of the Joint Committee and shall sent their reports by e-mail at judicial-ngt@gov.in 
in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF. 9. List for 
further consideration on 09.11.2022. 10. In view of the facts and circumstances of the case, we 
also consider presence of the Regional Officer, Haryana PCB and District Magistrate, Palwal 
before this Tribunal on the next date of hearing either through video conferencing or physically 
to be essential for producing the relevant documents regarding compliance with environmental 
norms and assisting this Tribunal in just and proper adjudication of the questions involved in the 
case and they are accordingly directed to remain present before this Tribunal on the date fixed. 
11. A copy of this order be forwarded to the State PCB, State Ground Water Authority and Deputy 
Commissioner, Palwal, Regional Officer, Haryana PCB and District Magistrate, Palwal by e-mail 
for compliance.” 
 

 In compliance of above said orders, the report of joint committee of State PCB, 
State Ground Water Authority and District Magistrate, Palwal is enclosed herewith. It is 
requested to kindly accept the report and place before the Hon’ble Tribunal.  

DA/As above 
 
 
 

 Regional Officer, 
Palwal Region  

For Haryana State Pollution Control Board 
 

 

VIJAY 
CHAUDHARY
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Report As per 

Hon'ble National Green Tribunal 

(Order dated 23rd August, 2022) 

IN THE MATTER OE 
Parveen Kumar Vs State of Haryana 

in 

Original Application 

No. 275/2022 



Report in compliance of Hon'ble NGT order dated 23.08.20224 
Imthe matter of Parveen Kumar Vs State of Haryana in OANG. 

275/2022. 

1. BACKGROUND:-

A office note F.R. No. 3144 dated 09/10/2017 of Minster 

of Industries, Govt. of Haryana received through head otthce 
HSPCB, Panchkula vide No. HSPCB/Consent-II/2017/2041 dated 

27/10/2017 on 06/11/2017. 

" 

18.09.2017 qqaq JT RTA TH 

As per record, a Office Note was received in the 

regional office through head office on 06.11.2017 (Copy 

enclosed as Annexure 1 and in complaint the complainant 

had mentioned only that a company is established near 

Alahapur jhod and generate the pollution, kindly close it. 

There was not mention of any name of the industry in 

complaint. Area of mention in complaint i.e. near jhod area 

Alahapur. Site was visited on 11.11.2017 and found that a 

illegal industry was found there namely Shri Ram Industries 

which was involved in melting and segregation of aluminum 

Scrap. A Show cause Notice vide No. HSPCB/BR/2017/5226 

dated 11.11.2017 was issued against the unit (Copy enclosed 

as Annexure 2) and finally closed down/sealed on 

14.12.2017 in compliance of orders issued by chairman, 

HSPCB (copy enclosed as Annexure - 3). After that unit was 

again visited on 08.09.2021 unit was found non operational 

but seals were not found intact unit was again sealed on 

08.09.2021 and compliance report was sent to head office 

vide No. HSPCB/PAL/2021/816 dated 08.09.2021. 
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2. Present Complaint received through Hon'ble National 
Tribunal, New Delhi-

The Hon'ble National Green Tribunal has order vIae 

dated 28.04.2022 

. Ine grievances raised in the present letter petition 

are that an aluminum and copper scrap melting plant is being 

run in the residential area of Village Allahpur, Palwal District, 

Haryana for the last 5 years. Due to illegal running of the 

above said plant the inhabitants are facing serious health 

issues and breathing problem and the same is also 

contaminating groundwater. 

2. On due consideration, we are of the view that the 

factual position needs to be verified and in case of violation of 

environmental norms remedial action is required to be taken 

by following due process of law. We accordingly constitute 

Joint Committee of State PCB, State Ground Water Authorityy 

and Deputy Commissioner, Palwal and direct the same to 

verify the factual position, look into the grievances of the 

applicant and take remedial action in accordance with law by 

following due process of law within one month from the date 

of receipt of a copy of this orde 

3. Factual and action taken report may be furnished 

within two months by e-mail at judicial-ngt@gov.in preferably 

in the form of searchable PDF/OCR Support PDF and not in 

the form of Image PDF, before Ld. Registrar General, National 

Green Tribunal, Principal Bench, New Delhi who may, if 

necessary, put up the matter before the Bench for further 

directions. The application is disposed of with the above said 

directions. 

A copy of this order, along with a copy of the letter 

petition, be forwarded to the State PCB, State Ground Water 

Authority and DeputyCommissioner, Palwal by e-mail for 

compliance." 

of above Orders Deputy 3. Incompliance 
Commissioner, Palwal was constituted a committee vide 

letter No. 1037-39/Compliant Dated 17/06/2022: 

mention 



After that the site was visited on 27.07.2022 and prepared the following 

report 

"Reference DC Office letter No. 816-818/Complaint dated 25.05.2022, letter 

No. 1508-10/Complaint dated 08.07.2022 and Endst. No. 1750-52/ C&EA 

dated 27.07.2022. 

in this connection, it is submitted that the unit of M/s Shri Ram Industries, 

Near Krishna Garden, G.T. Road, Alahapur, District Palwal has been visited on 

dated 27.07.2022 by the team constituted by Deputy Commissioner, Palwal 

vide Order Endst. No. 816-18/Complaint dated 25.05.2022 and Sh. Pankaj 

Mahala, Chief Hydrologist, HWRA appointed vide Memo No. 187/ OA 

275/2022/HWRA/2022 dated 18.05.2022 by HWRA. During the inspection, 

the unit was found non-operational and no representative was found at the 

time of inspection. Further, the main gate was found locked & closed and no 

furnace/ Bhatti and any other heat processing melting machines were 

available at the site (Photographs attached). 

Joint Inspection report is submitted for information and further action." 

4. Hon'ble National Green Tribunal has passed following order 

on 23.08.2022. 
"We have gone through the report of the Joint Committee and we find that 

the report has been prepared casually. The Joint Committee visited the 

premises in question which were found locked and no representative was 

found present at the time of inspection yet the Joint Committee has 

mentioned the name of the proprietor without disclosing how the same was 

ascertained. Further the Joint Committee felt contended by observing that 

the unit was found non-operational without making any further efforts to 

properly address the issues raised in the application. The Joint Committee 

has not ascertained whether the premises in question are being used by the 

industries in question or by any other establishment and has merely taken 

photographs from outside and concluded on the basis thereof that no 

furnace, Bhatti and other heat processing melting machines were available at 

the site. 6. In view of the facts and circumstances of the case, we are 

constrained to direct the Joint Committee to undertake visits to the premises 

in question again and to verify the factual position and submit Factual and 

Action Taken Report in respect of the following aspects:- (1) Whether any 

industry is being run in the premises in question; (2) Who is proprietor of the 

industry in question; (3) Whether permission/NOC/consent from the 

concerned Statutory Authorities have bcen obtained; (4) In case the industry 

is now permanently closed which industry was being run previously; (5) 
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Whether industry which was being run previously had obtained requiSIte 

permission/NOC/consent obtained from the Statutory Authorities; (b) 

Whether any air, water and noise pollution was caused by the industry in 

question; (7) If the industry in question has been permanently closed to 

which use the premises in question are intended to be put to. The Joint 

Committee shall also interact with the applicant and other residents of the 

locality for ascertaining whether any air, water and noise pollution was or is 

being caused by running of any industry in the premises in question. 

7. Factual and Action Taken Report may be furnished by the Joint Committee 

within one month by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image PD . 

8. In case the Joint Committee observes violation of environmental norms, it 

shall forward copy of its report also to the State PCB and District 

Commissioner, Palwal who shall take appropriate remedial action on the 

basis of the same by issuing notice to the concerned Project Proponent and 

by following due process of law within one month from the date of receipt of 

the copy of the Factual and Action Taken Report of the Joint Committee and 

shall sent their reports by e-mail at judicial-ngt@gov.in in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image PDF. 

9. List for further consideration on 09.11.2022. 

10. In view of the facts and circumstances of the case, we also consider 

presence of the Regional Officer, Haryana PCB and District Magistrate, Palwal 

before this Tribunal on the next date of hearing either through video 

conferencing or physically to be essential for producing the relevant 

documents regarding compliance with environmental norms and assisting 

this Tribunal in just and proper adjudication of the questions involved in the 

case and they are accordingly directed to remain present before this Tribunal 

on the date fixed. 

11. A copy of this order be forwarded to the State PCB, State Ground Water 

Authority and Deputy Commissioner, Palwal, Regional Officer, Haryana PCB 

and District Magistrate, Palwal by e-mail for compliance." 

5. Incompliance of orders of Hon'ble National Green Tribunal, 

New Delhi the joint committee contact the owner of the unit 

and owner of nearby plot owners and also made telephone 

call to complainant but it was not responded. The joint 

committee was visited the site mention in complaint on 

30.10.2022 



During inspection, It was found that there is no habitation in near piols and 

complairnant is also not residing in this colony however only one banquet ia all 

1.e. Krishna Garden is found in working condition. Plot of Shri Ram Industrics 

Was round vacant, no plant and machinery or raw material except soe 

broken glass bottles stored in a one corner was found at the site. A Spot 

nspection was prepared at the site, the owners of near plots also inrorcu 

that the unit is non operational from 2017 after when it was closed down by 

the board. Written statement was also taken by the 2 neighbour stating that 

the unit is closed/dismantled/ non operational since 2017. (Copy of writen 

statement is enclosed as Annexure 4). A underground water sample was 

also collected from M/s Krishna Garden near M/s Shri Ram Industries plot to 

check the water quality of ground water and sent to Regional Laboratory, 

Haryana State Pollution Control Board, Faridabad. However, there is no 

source of Air Pollution, Water Pollution and Noise Pollution available at the 

Site. 

Further it is submitted that the following observations raised by Hon'ble 

National Green Tribunal, New Delhi and the point wise reply is given as 

below: 

Sr.No Observations Reply 
Whether any industry is being run | Presently there is no industry or activity 

in the premises in question; 
Who is proprietor of the industry in 

question; 
Whether permission/NOC/consent The unit was found operating without 
from the concerned Statutory | obtaining prior CTE /CTO from the board 

Authorities have been obtained; 

1 

operating in the premises in question 

3. 

and the unit was sealed by the board in 

2017 non compliance 
In case the industry is now | Yes, industry is permanently closed and 

permanently closed which industry removed the plant, machinery, tools and 
furniture etc from the premises in 
question. Presently there is no industry or 
activity operating in the premises in 

4. 

was being run previously; 

question. However, aluminum SCrap 
melting unit was being operated in earlier 

time 
Whether industry which was being The unit had not obtained permission/ 
run previously had obtained NOC/ 

requisite permission/NOC/consent Authorities and the unit was sealed by the 

5. 
Consent from the Statutory 

obtained from the Statutory board in 2017 non compliance 
Authorities; 
Whether any air, water and noiseThe industry in question was involved in 

pollution was caused by the melting and segregation of aluminum 
6. 

Scrap. There is no requirement of water in 

melting process, no source of noise 

generating 

industry in question; 

pollution and 

emissions. 
only air 

If the industry in question has been Industry is permanently closed and 

permanently closed to which use | removed the plant, machinery, tools and 

Sh. Ashok Kumar Sharma 



ls and 

permanenay vltosed to wlilch useremvrd the plant, Ima¢ninery. 

the premises estlon | furnitu etc Im the pr onmiseg i1 qu'stlgn 

rentendcd to be put to, The lolntand n premises N0 plant atnd macnn 

Oittee shall also lnmeract with raw materal uxcept soi1e brokr i 

theapplicant and other resldents of | bottles stored In a one corner was 1ount 

neocalty lor dscertalning | the sto.Statement was also tnken Dy tni 

whether any alr,water and nolse nelghbour in wrlting who stated thit 

POnton Was or ls bel1g caused by unlt Is closed/ non operatlonAl since t0 

rnning ot any industry nthe and in 2021 the unit was compiereiy 

premises in questi0 disniantled and removed from the slte. 

(Copy of written statement ls enclosed as 

Annexure 4). A underground water 

sample was also collected from M/s 

Krlshna Garden ncar M/s Shrl Ram 

Industries plot and sent to Regional 

Iaboratory. Haryana State Polution 

Control Board, Faridabad. There 1s no 

Source of Air Pollution, Water Pollution 

andNolse Pollution avallable at the site. 

ne present photographs site in question are enclosed as Annexure .5 

The report may kindly be taken on record. The further directions 

passed by this Hon'ble Tribunal shall be complied with. 

M 
(Manoj Yadav 
E.O, MC, Palyal 

(Vijay) Chaudhary) 
Ex.Eng. Irrigation, Palwal RO, HSPCB, Palwal 

CA 

Aankaj Mahala) 

Chief Hydrologist 
HWRA, Panckula 

Randeep Sindhu, AEE 

HSPCB, Palwal 
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